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WllltheMinisterof FINANCE be pleased 
to state: 

Ca) the details of the main racommen-
dations of the Narasimham Committee; 

(b) whether the Gqvemment propose 
to Implement lhe recommendations made 
by the Comnidt~: 

.:t" 
Cc) if so, the ~ails thereof and the time 

by which these afe likely to be ~merqd; 
and 

Cd) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY Of FINANCE (StR1 DALBIR 
SINGH): Ca) to (d). The Commlltee on the 
Financial System under the Chairmanship 
of 'Shri M. Narasimham, in its report has. 
/ntllf-alla, recommended (a) establishment 
of a four tier hierarchy for the banking 
strucIure with 3 or 4 large banks including 
Slate Bank of india at the tap (which could 
be lnl8malionalin characlar) andruraibaMa 
(Including RRBs) at the bottom (conftnad to 

rural .... and malnlyengagad In financing 
agrIcuIbn and related actIvIUes). (b) hiving 
on IUp8Msory functions over banks and 
tInancIIII instItUtions to ........ qu .... 
autonomous body under aegis of the RBI; 
(cr larger role for the ~ate sector; (d) a 
phased achievement of i percent capital 
adequacy ratio as recomrnendad by the 
Balle CommItIee; Ce) aboRtion of branch 
licensing policy; (f) phased reduction in SlR 
starting from 1991-92; (g) deregulation 01 
interest rates which are to be related to the 
Bank Rate on the basis of guidelines given 
by the Chakravarty Comrnfttee; (h) COqMt-
tItion among financial institutions which win 
adopI a syncfatlng or participating (Instead 
of consortlum) approach; (I) retention by 
lOBI of only its refinancing role and delega· 
tion of lis direct lending activity to a separate 
corporate body; 0) prudential guidelines 
goveming the functioning of banks and fl-
nanclallnstllutions and (Ie) properclasallca-
lion of assists and fun disclosure and trans~ 
parency of accounts 01 banks and financial 
institutions. 

The CommiIl .. also make recommen-
_elations regarding dIrac:ted investments and 
cndI programmes, ~ishl'nent 01 Spe-
cial Tribunals to expedite the recovery pro-
cess and _ng up of a separate institution 
by the Govemment of India to be known as 
the Asset ReconStruction Fund with the 
express purpose of taking over a portion of 
the loan porUoio of banks which has be-
come bad anddoublful and whose recovery 
is being ....,.,., by the stow legal ~ 
cess. lbus the racommendatlons seek to 
ac:fdress Issues of declining prof.~y and 
efIIcIency and seek to l'8SIorethe autonomy 
and flexblily of operations within an over" 
framework of reasonable monetary &labil-
Iy. . 

Some recomrn.ndatlons of the Com-
mateeMldfurtherconsldlratlonandlqlllt-
msntallon Is prapoI8d to be dQne in a 
phated manner. 


